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MR. DEPUTY-SPEAKER: The gues-
tion im:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI R. P. ULAGANAMBI I intro-
duce the Bill

et

CONSTITUTION
BILL*

(Amendment of article 324)

SHRI R. P. ULAGANAMBI (Vel-
lore) I beg to move for leave to

(AMENDMENT)

introduce a Bill further to amend
the Constitution of Indig

MR DEPUTY-SPEAKER: The
question 1s*

‘That leave be granteg to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted

SHRI R. P. ULAGANAMBI- 1
Introduce the Bill,

1502  Thrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of article 240 and First
Schedule) by Shri B K. Daschow-
dhury,

MR. DEPUTY-SPEAKER: Further
consideration of the following motion
moved by Shri B. K. Daschowdhury
on the 17th Nov. 1972:

“That the Bill further to amend
the Constitution of India, be
taken into consideration”

ang amendment thereon,

Shri Jharkhande Raj was on his
legs. He might continue,

SHRI S. M. BANERJEE (Kanpur):
it 1z my mistake. I told him that
this would start at 3.30 r.m.

AGRAHAYANA 10, 1804 {S4KA)

Constitution 254
(Amdt.) Bill

MR. DEPUTY-SPEAKER: If he
comes by 3.30 P.M., we will see,

Shr: Samar Guha also is not here.
Shri R, R Sharma too 18 not present.
I call the Minister to reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) rose—

SHRI S. M BANERJEE' There 18
no quorum.

MR  DEPUTY-SPEAKER: Order
please
SHRI SAMAR GUHA (Contai)-

1 beseech you....

MR. DEPUTY-SPEAKER: Let the
Minister start his reply.
SHRI SAMAR GUHA I beseech
you.

MR. DEPUTY-SPEAKER: Order
pleage. Please sit down. You rose
on a point of order. You have not
challenged the quorum. Even if you
did, it is for me to see whether there
1$ quorum.

coen

SHRI S M BANERJEE. I said

there 18 no quorum.

MR DEPUTY-SPEAKER: It 1s for
me to check up. But that ig  not
gomg to change the order.

SHR1 S. M BANERJEE: Why?

MR DEPUTY-SPEAKER: Quorum
is there,

SHRI SAMAR GUHA rose—

MR. DEPUTY-SPEAKER: Order
please,

SHRI & M. BANERJEE: On a point
of order. When you vcallegq the
names of certain members, unfortu-
nately they were not present. But
that does not mean there are no
speakers in the House,...

#Published in Gazette of India Extraordinary, Part II, section 2 dated

1-12-72.
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MR. DEPUTY-SPEAKER: Okay. I
will give my ruling,

SHRI 8. M. BANERJEE: Kindly
hear me in full,

MR. DEPUTY-SPEAKER: I am
not such a dumce sitting here  that
I cannot follow what you said. I have
heard you and now I will give my
ruling.

SHRI S. M, BANERJEE: Kindly
hear me in full. It js not written in
the rules that a list will be submitted
to the Speaker. It is for our con-
venience that we submit 5 list. It
is a sort of convention. But when
the speakers whose names are in the
het are not present, any other hon.
member can speak.

Therefore occasions when the Gov-
ernment was in trouble, and  some
days they wanted a Bill to be passed
and then they came to aj] of wus
especially the Minister of Parliamen-
tary Affairs and they also  spoke.
Iere is an opportunity, Every Fri-
day, the business is to come up at
3.30, but unfortunately, because ot
this half-hour discussion, it has star-
ted at 3 O'clock today. So, the
hon. Members might be genuinely
mustaken. Now, there are some
speakers wishing o speak. Please
allow them to speak, I beg of you.
1t 1s a very important matter.

SHRI SAMAR GUHA: You have
never been so harsh.

SHRI S. M BANERJEE' Please
take it as my submission.

MR. DEPUTY-SPEAKER: I have
heard you, Mr. Banerjee, Still you

are rising. All right; you go ahead.
You have raised a point of order. I
ehail hear you.

SHRI 5. M. BANERJER: Sir,
are younger than I. and you
be mire tolerant.

you
will
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MR, DEPUTY-SPEAKER: You have
made your peint Listen to me
also. You started with a point of
ofdér and then you eng up by a re-
quest,

SHRI 8. M. BANERJEE: Whatever
13 acceptable to you. \

MR. DEPUTY-SPEAKER: Let us
put it this way. Firstly you said
that I called certain names and they
were not thete.

SHRI SAMAR GUHA: Do not go
into the technicalities of it.

MR. DEPUTY-SPEAKER: Because
he raised the point of order.
SHRI SAMAR GUHA: Only to

touch your heart he sald so.

MR DEPUTY-SPEAKER: Now, 1
looked round There was nobody to
speak, and then I called the Minis-
ter.

S. M BANERJEE: When you look-
ed that way, I stood here.

MR. DEPUTY-SPEAKFR. How can
you stand” I heard you asking what
was the Bill aboui. I overheard you
saying il. You could not speak on
the Bill, the contents of which you
cdid not know. When I say this, 1t
does not mean that I am going to be
rigid. I called the Minister. Then
you got up and you challenged the
quorum., If you challenge the
quorum, it is my duty to check up
and find out whether there is quorum
or not. But even if there was mno
quorum it is not going to change the
order when I have called the Minis-
ter. The only pertinence of the
quorwm is that when there is no
quorum, the Minister must disconti~
nue his speech and when the
quorum is there, he will resume it.

Therefore, all these arguments are
not going to work now.
BHRT SAMAR GUHA: As a kind

of concession.
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MR. DEPUTY-SPEAKER: Because
1 have called the Minister, I would
like to know from him whether - he
is prepareq to listen to a few  more
speeches. It he is not, he will have
‘to proceed with the reply.

SHRI F. H. MOHSIN: I have no
objection to wait.

MR. DEPUTY-SPEAKER: Al right.
Now, Mr. Samar Guha,

SHRI SAMAR GUHA rose—-

SHRI s. M. BANERJEE: Sir, Mr.

Jharkhande Rai has come,

SHRI JHARKHANDE RAl (Ghosi)
rose—

MR. DEPUTY-SPEAKER. Mr. Rai,
kindly sit down. Now, I would request
all hon. Members to treat the House
with a little more respect. This is not
how the House should be run. Then
it is not the Parliament of India; it
becomes a kind of a markei-place.
{Interruption) Order, please. I am on
my legs. It is cxpected that the Mem-
bers should know that this item will be
taken up at 3 O'clock because the
Order Papers have been distribuied to
you,

SHRI 8. M. BANERJEE: It is a
mistake.

MR. DEPUTY-SPEAKER:
mistake, I accept it. But 1 would like
to make this request for the good of
everyone of us, that we should treat
the business of this House with a litile
more care, a little more seriousness and
-a little more respect. Now, Mr. Rai.

SHRI S. M. BANERJEE: On behalf
of Members on this side of the House,
I can assure you that we treat the
House with all seriousness. One thing
I was delighted to know. When a
foreigner came here, he said I have to
come all the way to India to know
why the Speaker is called the Speaker.
He found the reply here; bécause: in
ather countries the Speakers do not
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MR. DEPUTY-SPEAKER: In the
next Parliament you should be the
Speaker.

! Wi g (SRT) ST
wgiey, fqud a1 & gy s9aT W@y o9
f& wegaw frmmare §rosmdl ar v
# agd w7 AW wad § 1 qfew s
fegram & wifewrd TrorEsd) G
#1? FT I IF T 77 79 § fargeamr
FT UM AT I H T7AT TH FAH Y
FEAT T OE | o A A ¥ A
3% afq oF wg "V ANE FT 909
@y 2 g | A g A4 W@t 97
FIfeqETY MEIT 7T 7 115 BB aw
4F gTATT FTH OA( Saw e
aareer 7 AY | A7 F TE T oA §
1935 # wgriw fam, @ifgr A
AEA X W 9 ZIA FE AT
somgfa & & 1 o mmw O
o @ & 9= |t 700 F w47 wria-
FTY TOEE = F 1 UF FEeEr &
F&T FHA TEAr § 1 Faw wgrE e
&7 afrer a|gf 97 gare O I9,
wa IA% faar #1 g% 317 A7 g9 fae
fo 3% @gd w1 ;o0 At #Y aen
g ot §, wia fag & 9 ¥, ag A
oF agd Y meF 97 wua 97 w1 faar
ar | faaar &5 oagr & mrm & frer
foaar & w9 wy 7Y fave gfawre &
var e famr 51 1 a7 9 TR w9
¥ arc gan favew faar g7, fowefy
at o ani & @y g § 4y &
T =€) woraT w3 ) foar A for @
f& oz ag w1 # vui fgema &
TATE qF qF X gHZD B a7 F e
W AT 9T @ ovA P, 59 % AR
& ag 2 I qd zfwm, B
QAT FT A TEAN & AV G q77 fadow
G far

# ot qwvg ¥ oA FEwET g
aw® Qe & Af  mwmar  fomd
IR vy o agt A o A v A



259 Constitution
(Amdt,) Bill

[»fr wrxwred <]
o} | X O O A ¥ swar ¥
e o7 gwageng B Ifea
afer ol & 1 @ & T gu e
¥ v AT AR wT qgr O §
s I T § & wwwar g oW A
& fag s § )

1512 hrs,
[Dr SarapisH Roy :n the Chair].

qR FATHIT W AT THANS F 7T
¥ Y oF I I BT & T A
TR wETaT #Y faA argwr wE@T
¥ arq A gaw foqr W, FAwR & da
w1 wgiT daw F A ¥ a7 gy
T FY WATT FY T AT X AW A
aee fear v 1 N AW ¥ A AT
¥ Y aga ¥ T AdS F a1 @R AWy
¥ A q¢ ¥ I Y 9T HT WERT
oy wivasTd 10 waar 2u F srediaAr
T Afmr o Ry )
wi ag w5 7f ofaedr & @
9 7T ¥ ATHY #) a8 77 GV AT
Y faeger awrea ¢ faar 9@ o

TF g Fq19 W1 § @ W
F@ F YT FT F qOAN 7L Faw
gfgar Y, foaar w9t fdar &
firoeaer ¥ of &, oTE ¥ WY WR &7
w1 a1, {5 78 9g T § oy Aw &
wifrd, oA e R a3
M svF X Fgr oy atemw fa,
qAF ¥ WA A gy s frar @
# e s § T o fergeam srone
grrr @@ o feggena ®r gvEre
g 9T OF WEE TATOR FATRf )
g AT § g9 A o, AR § v
a1v 78 gare 351 4 §, e o ity
TeRY FT AFATA T a6 IGX gy w1
Tt T AT Y WR T A
T Wifgh | T & G A oA
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& T qX, N e ww X W @
7T &, WX TR WE AET FAqT
wfgd 7 W wik wfawfar &
wT ¥ fagw agr ww gongha
LU

¥ OF @ W Fgar Agar § oo
qg ¥ G F FIT AT @0 AAY
21 Tar ady W fred ovdw wrar &
T AR A Wil ar guY Sawar
wam & ) 1 3g geA g frar
At For wfed qv ) oA aEr &
Tz At g met & gue afa
¥ a7 H1 Gy v R g
wHgA g A Foramar
I T MHYF FIAT ATGAT g TVHTT
FT, AT FT AT J9aQ7 F7 & gz
o 7 faq mow g e w1 A7
frar ar odt auw IR T AT AT
&Y far 91 1 WA ¥ we S ¥ S
IYRIUTE TR F 67 § 99 F qEA
g fET mnafm H O T w
2w &Y 9 "y F gger favga,
sy fegeam s gRC AS WO
frdt o7 79 & fawrer &7 feegram
¥ ey ST WY IAET A S
¥F gy e o fer % aww fiear
AT | A FZgEE ¥ WiAw o &
a9 AN ¥ IR qor av fr ooy
mifad Efgm w=r & | I A
fear fr & §9 T weaT—ag T W
& i ST §—% ¥9 T g,
fad 78 wgar g e fageam oY /¢
S 9 w1 A g e g8 fear
I S AT w5 T fgrgrra A g
afer ¥ W & wnfad wimg ar
fergeare oY qgel ot sondy & faae-
qrAT #Y T swgw W % agld
gt gk & 1 & wgw o wE AT ong O
g O ot qEr § 8w fie ey
wrgar § fe ol g oyt ok %
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oY I wevR & qig oo feer &
THT T IE |

™ we3t & g & o fadas w1
g Fwda 3 g o A § fr
& gEHT gyEEAfa § S w0
wrewT faatare faeqg o M g
T § B¢ oomT A § B g
W avgar 7 § 1 & wwar §
TTHT AT G FT FATSlr GATY T
T F weEl T qFT FQ@ O WlA-
FTQ w@idr & sfa e wafng fear
LIl

SHRI SAMAR GUHA (Conlai): Sir,
I had also the privilege to have a
similar Bill in the last Lok Sabha, but
unfortunately it did not come in the
ballot. But this matter was raiged in
the last Lok Sabha and discussed.
This name was not a sudden thing.
It has a historic background. In
October 1943, when Netaji Subash
Chandra Bose, as the first President of
the free Government of India, visited
Port Blair, he named on behalf of the
free Government of India, Andaman as
Shaheed Island and Nicobar as Swaraj
Island. If India had got freedom
through the revolutionary process, per-
haps there would have been no gues-
tion of retaining the names of Anda-
man and Nicobar and it would have
been automatically changed. I know
this Government is forgetting many
things. But when the correct history
of the freedom movement ig written,
it will be remembered that the first
free Government of India was estab-
lished by Netaji Subash Chandra Bose
and he will be remembered in the
country as the first President of free
India. Mr. C. D. Deshmukh also has
said this on the floor of this House and
it has been reiterated many times out-
gide. Many people forget that it was
Netaji who was the first President of
free India and his Government was the
first sovereign government of free
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India. Because power was transferred
to us through the British Parliament,
we have forgotten the great heroic
and patriotic legacy of our freedom
movement. It is a sacred legacy
that was handed over to ug by the
revolutionary movement and Sha-
heed and Swaraj are sacred names
sacredly associated with our freedom
movement.

During the Red Fort trial, Shri
Bhulabhai Desai, on behalf of the
Congress and the whole nation argued
on behalf of the INA personnel. The
whole basis of the argument was that
the British Government has no right
to try the INA personnel that were
kept in the Red Fort,

During the trial of General Shah-
nawaz, Col. Dhillon and Col. Saigal
the whole argument of Shri Bhulabhai
Desai was that i1t was the army of a
Sovereign Government, of the free
Indian Government. He also argued
that to fulfil the condition of the
Sovereignty of the State, of the sover-
eignty of a free government, there
must be land, and the free Indian Gov-
ernment of Netaji had land and that
land was Andaman and Nicobar
Islands. The whole argument of Shri
Bhulabhai Desai was on the basis that
the Netaji Government was a sover-
eign government, which was recognised
by 13 independent countries of the
world and, therefore, the British Gov-
ernment had no right to try the INA
prisoners, they should have been treat-
ed as prisoners of war, not as rebels,
not as deserters or betrayers. I re-
mind you that the whole basis of the
historic argument, on which big
volumes are written, is that the sover-
eign government that was established
by Netaji Subhas Chandra Bose, the
whole basis of its sovereignty was its
control over Andaman and Nicobar
Islands. If that argument was followed
in those days—even when Pandit
Jawaharlal Nehru appeared before the
Red Fori trial on behalf of the INA
he also shared the same logic that was
put forth by Shri Bhulabhal Desai—
1 would request this government to
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honoun the legacy, the heritage of the
{freedom struggle of our country The
message that was given by Netaj on
beha £ of the first free government and
as the first President of Independent
India that commitment to the nation,
commiiment to posterity, commitment
to the future generation should be
honoured

Why did he give this name to Anda-
mans? During the days of freedom
struggle the bastille of India was the
cellular jail This bastille of India
had fallen to him There 15 a picture
of Netapn standing in the cellular jail
so0king forward across the Bay of
Bengal For 15 mnutes he could not
talk and tears were rolung down his
eyes with memories of those days of
1914 he also did not forget that there
was an army rebellion in Singapore
and the whole of Singapore was under
the control of the rebels and the
Sikhs the Gurkhas and others were
then trasported to the Andaman cel
lular jail. So, 1t was the herilage of
the aspirations of the whole Indian
nation the aspirations of the revolu-
tionaries the aspirations of the fight
for freedom, the aspirations of max:
mum sacrifice, the aspirations of total
dedication and aspirations of the
patriotism of highest excellence ‘The
Andaman cellular jail was the symbol
of it That is the reason why after
the fall of the bastille Netaj gave it
the name in honour of those martyrs
from all over India, whose aspiration
was confined to the prison in the cel-
lulard jail of the British That 15 the

reason why he said that the name
should be Shaheed island
Why did he call the other 1sland

Swaraj Island?” Because it was in that
sacred historic land the first flag of
independent Indha was hoisted There
fore he said that 1t should be named
the Swaraej 1sland

This question was discussed in this
House A Parhamentary Delegation
was sent to those 1slands I wa< a
member of that Delegation We tour
ed all ovr the Andaman Islands At
that time Shr Chavan was the Home
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Minister and 1t was agreed on the floor
of the House that a sum of Rs 5 lakhs
would be sanctioned for a statue of
Subhas Chandra Bose at Port Blair
The cellular jail was gommg to Le
demolished At our instance 1t was
preserved and 1t was agreed that if
should be a museum and that it <hould
be made one of the places of pilgrim-
age for the whole of India Ewven
though that was agreed to unfortun-
ately nothing has been done

Then Andaman and Nicobar
Is ands is not an honourable name
These names were given by Britishers,
the 1mperahsts Andaman and
Nicobar Islands” is a denigrating name
equating them with Negros The-e are
mmperialist names and the<e are made
io denigrate the local people there and
also the people of India There are
names Pori Blair Port Cornvalis
and like that Afl the British names
are there all the ports are named
afler British people The ports are
associated with Bntish days  the
1slands are assoclated with the British
days Even today if you go to Anda
man and Nicobar Islands you wall
feel as if you are stil hving in the
British days Therefore it 1s in  the
fitness of things that the names of
these Islands and ports should be re-
named mn honour of the great hstory
behind them

The name of “Port Blair” should be
changed to ‘Subhash Bunder’ I had
a talk with Mr Ganesh I am very
happy to say that I found him very
responsive He agreed 1n principle
and he only said “Let me have a talk
with the people there” ‘“Port Blair”
should be named as “Subhash Bunder”
The name of “Cornvalis Porl” and
other ports should be changed 1n
honour of those who sacmficed their
lives and who were put m the Cellular
Jail and re-named after them The
names of Islands and ports having
British names should be changed and
re-named 1n honour of those who were
put in the Celular Jail and who sacri~
ficed their lives in the cause of the
freedom of the country
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I wou'd humbly request the hon.
Minister, if it is not possible for him
here and now to accept this Bill, to at
least do one thing. There 1s a Motion
by Shri S. C. Samanta for circulation
of the Bill, Let us have the opinion
of the people. Let us explain to them
the whole heritage, the whole back~
ground of it. Let the Bill then be
brought again in a fuller form so that
the whole Island can be baptised in
the new spirit of freedom, patriotism,
nationalism and the future aspirations
of our Indian people,

sft 7w waA et . (smar) AW
ofr wgrzm, Afkay Ay qardr & wreor
gard 1= At fared # v e
2t v ¥ 1 ward depfy wr S g
fegarf ¥ g7 § aF 3 Afelt A
aaf T afrore & 1 gEw ¥ o o
Fo @ IIY ¥ 37 AT Fr Aqda 77
¥ fam @sr gur g WY 9AT ®TH g0
T8 g qANA T HATT G ETR

g fas F O3 s swraar & 9awT
A d § WA 7@y e s g
zq {2 ¥ NG Tedtgar 3 g araar
wl g€ & faad faar & A oy
T AR TE qFAT § A7 W A FH
o &, gardr o o gepfy & S S
sfagrm &, I9FT W7 EW g AR
Arggaa U7 FT f vg AR

wfy geaw o frwrare A
aqar ¥ gfvem 1 frega g I
war 2 & 3a% gfagme A war A8
wrgaTg | 5497 wraE § wEv@ wTAT
wrgr f6 gl qam F Al & A1
FEAER ¥ @ A F qAH qAA *
ey & o Forar sqY & #1190 32 fam
7T § WALA FT AT IAH IENT A
e Pegr war , g% v ¥ qaerar aga
wravas § | 9T que fwar ot gl
asfier # owrenw w1 AW fiwden
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7 T qre ey F fa ¥ o S
T w1 @ &, AW wm@ 2ri
ag ago wAwE § | w1 & o faa
g3 Y ENGR HTIE |

& et q o wwar g
fs saT wdw A W AT |, FEYT
mife @ 3% § atfs aemir & far
a7 gz faod &) AEwS AT AT
FE AFAT T | AFAE TET WTH
& ama fear gofa wge 51 9w A
dasFfEaT | MaWEFENIIAX
A & TAW FEAT WU AMfEw Hiw
& FYE AT A f5m wrd wifem

=t Mo gAo fauT @ (T )
gafa wgRa, a8 fa=r gaar favra
W @ & B0 saw 7 #18 SrE
§9 & %7 78 @@ waw™ ¥ fearn
wE T qEA F1 zw Ao gwowr
T FI G 7 w18 I A gAr
il

| FT NAA WIFATRGT ZIAT
¥ At qigw A awg ¥ gfrar w
FqITF AT 77 fergra &
AT & A w1gAr & FF wemm e
fratare  srgads &1 oA owgA &
Arwea afefeafaar atv adr g@r =qfy-
ar & =0q 20 gAc d, afEn Tg A
qq9 I 91MEn 1 wWD AW ¥ 4z
T oger Wy wusr mify ® A Fa
wTFAT # Awg A @ a2 frmw o F
g feedfl @ agd & vt w7 gEEr
F AW TGAT FFTET XqT G VITR
f <t ot wrae o fir 99 1 e
S8 NI A 947 T I & £39 97 5
Al | @F-a€ WA A giw
it ger faar wm P—xw fav f5 F
g 99 Fv.'ir‘r T T fawt ), wa
TAAN G | T qfaar g@ 97 &
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[+t #ro qo faary]
qamw @R & g g weww fiear
¥ forg 72 @@ gwr T S e et
# gar T gfwgw ¥ @ fewr @
AR I 1Y 9T TS Favey o faar
e A A& | IE F WA A
e

2 @ weww-frra & 9
Wgee e q@gEy, 9T ¥
wrHTA 9 & fAg I FT AW TIAT
sed ¥ 1 7@ W A G-
TS WREATHY ®1 @R A ),
s A gard Wit wafe ¥ gaw
7 JeaTg 3T T ATATEN

w fag 7 faw aga foerer §
HYT 38 AT ¥ SUTET TGH FR A A -
aw gy & 1w ¥ g A § O A
FTTHT G B AT A 71 W
g AW geR wfEn & e g
g §, WL IW B EET I OF Q&
arr <@ faar s, St A A dmafe
R WA ¥ uqET gy, 9 %W
7 qoere fam gl @ awd @7
o & wxf wrpn fowa W W@ R
feeelt ¥ TUR AH WY TR HL AWAY
mﬁmmww:&ma’gﬁ
ww it #1 ger ¥ M
gﬁrﬁ’rmm'@i’ LA
o ag a1 b W e ¥ fr Tanht
¥ gua € arg fEmd AT A A
wferdy F gz fear ok | SR F
e e A% A S e W o,
St T AT o T g

«w fag & gwear g e g@ At ®
ofer age 7 #T F € frw w79
w< foray ok | WTC @I9W Wgar §
fr wdwer A ®Y asw for o
mmﬂmgﬁrmﬁm@
ey § 7 % sty v g e
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fr 1= faw #t Wi v ¥ wewT-
frtaTe amw %Y avw faq o )

SHRI M RAM GOPAL REDDY
(Nizamabad) Mr. Chairman, the
entire Indian nation will congratulate
Mr Daschowdhury for having brought
this Bill before the House All our
memories have been taken back to
1940 and 1943 when the freedom fight
was going on peacefully in India, when
our armed forces deserted the British-
ers, revolted agamnst the Britishers
under the command of Netayy Subhash
Chandra Bose and the first flag of
Indian national independence was
hoisted in Andaman and Nicobar
Islands, our memories are attached to
them because most of our heroes and
our terrorists were tortured there

Several people were killed there

st mYwE vy Evfwe T

‘I |
SHRI SAMAR GUHA He meant
revolutionaries

SHRI M RAM GOPAL REDDY
There should be no objection 1n using
the term ‘terrorists’ It was Shn
Bhula Bhai Desai who 1n his famous
argument said ‘Sir, if you want to
over-throw an alien government, there
1s nothing that stops a nation to revolt
agamnst it 1d a man can use any
force Nelayn Subhash Bose adopted
that path, Arobindo Ghose took that
path and Vir Savarkar also followed
the same path So, we need not feel
ashamed of it

st wrowy wn S =
qrATas § | feea & e X
¥ @Y qg W AWM ¥ 1A,
T o UBE, X 1933 ¥ ¥AwT fear
a7 5T Iq ¥ T 77 AW WY X e
g7 | TN ¥ ugd T ggyar & geeh
¥ ed ¥ Wl e SR
st |rar 4T
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SHRI M, RAM GOPAL REDDY: Al
right, I agree, I have no objection to
call them ‘revolutionaries’. The Gov-
ernment of India should have no ob-
jection because these islands were
connected with the convicts sentenced
by the British for transportation for
life and we should wipe out the
stigma.

Not only that, in the capital city of
Delhi itself, we are still retaining
pnames like Aurangazeb Road where
Ministers ulso live and it is disgrace-
ful to retuin that name still because
that Moghul Emperor was associated
with the conversion of Hindus into
Muslims i1d he also imposed the Jazia
tax. Sir, it is high time that we change
all these repulsive names. That is
why, Sir, | want that the Government
should change the names of these
1slands as suggested in the Bill but
also all cther names like Aurangzeb
Road, ete.

Thank you, Sir.

SHR1 VASANT SATHE (Akola): I
would also like to persuade the Minis-
ter to kindly accept this very simple
logical Bill that has been brought and
also the suggestion. All I say is. what
is the rectl objection which the Gov-
ernment has to change this name which
has no meaning which, if at all, brings
only bad wmemories and stigma, and
change it in the name of our heroes
0g Shaheed Dwip and Swaraj Dwip.
If you have any alternate better name
you can suggest that and I am sure
hon. Membhers will not quarrel with
you. But to say that ‘We do not ac-
cept the idea of changing it altogether’,
really does not sound rational, There-
fore, unless the Government were fo
come oul with some rational expla-
nation as to why it becomes obstinate
time and time again for people to
suggest and for you to say, ‘No’, then
really people do not understand and
we people do not understand. Either
you glve a satisfactory explanation or
in all good reasons, gccept the sugges-
tion or let us put it, if at all, either
to the ‘Consultative Commmittee or the
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people of Andamans to decide. If you
accept thut, then that will be good
enough, but don't scuttle it.

MR. CHAIRMAN: Time allotted is
one hour. That is over. Do you want
to extend the time,

SHRI VIKRAM MAHAJAN (Kangra):
Yes, Sir.

MR. CHAIRMAN: AH right,

SHRI VIKRAM MAHAJAN: The
suggestion of Mr, Daschowdhury in
the Bill he has brought forward is very
valuable in its contents and what he
actually wants is that the memory of
those who fought for the country
should be remembered and should be
honoured. That is the basic idea. The
islands of the Andamans and Nicobar
represent some bad memories which
are not pleagant to most of us, at
least {0 the generation which has come
after Independence.

Therefore, it is in the inierest of
the country that every part of the
country should have a name which
has an association with sacrifice, with
honour of such country and not with
something with which there are un-
pleasant associations. After all, names
also have got something to do with the
people as a whole. The suggestion
which has just come up should not be
brushed aside. If they have some
better name, let that be considered.
Let them appoint a Parliamentary
Committee or some other Committee
as suggested by the hon. Member.
That Committee can go into the
matter so that a satisfactory name
might be given to this particular
portion of the country. I hope this
will be considered by them with a
sympathetic point of view,

oft & w wr () - warafy
g, afvade & @ wEl
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SHRI DHAMANKAR (Bhiwandi)
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You should not put us in an embarras-
sing posifion by saying no Send it
to a Pahamentary Committee or

whatever Committee 1t may be Bui
don't allow that it is scuttled here
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SHRI B K DASCHOWDHURY
(Cooch-Behar) May I make one sub-
mission? I am not replying to the
debate just now but I just want to
make one submission 1n view of the
expressed wishes of the hon Member.,
on both sides of the House may I re-
quest the hon Minister not to make
any reply today? If necessary, let
him have sufficient {ime to consult the
Government and come out{ with the
Government’s decision This Bill may
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be held up till that tinie. In the past,
I remember one such case where it
was done; when the Constitution
(Amendment) Bill of Shri Nath Pai
tame in the Fourth Lok Sabha, 1t was
held up.....

AN HON., MEMBER: He may con-
vey the unanimous feehings of the
House to Government.

SHRI B. K. DASCHOWDHURY: 1
remember that in the Fourth Lok
Sabha, when Shri Nath Pai’s Bill
came up, 1t was held over considering
the fact that Government would come
forward with their own Bill. So, I
submit that the discussion on this Bill
may be held over, provided the hon.
Minister agrees to 1it.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(StIRI F H MOHSIN): 1 first want
to make my.elf clear about all these
thiugs. 1t after hearing me the House
desires that the matter should be con-
veved to Government I shall be glad
to do so, wbut 1 first want to explain
the whole position.

SHRI VIKRAM MAHAJAN He can
make an interim reply.

SHRI ¥. H. MOHSIN: I shall first
explain the position. The question of
renaming of the Andaman and Nicobar
J«lends has been before the Parliament
several times This time Shri B. K.
Daschowdhury has brought forward
this Constitution (Amendment) Bill,
1971. 1 am aware of the feelings of
the Members on all sides. We have
all got respect for that great leader
Subhas Chandra Bose and his views
on the matter, and I also associale my
feelings with those expressed by hon.
Members of the House. But before I
say anything further, it is my duty
to apprise the House of the long his-
tory behind this move. It is not for
the firs{ time thal this matter has come
up before Parliament. Many of the
speakerg today are new Members and
perhaps they may not kmow the back-
ground of ihis matter, and how many
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times it has come up here and in how.
many forms it has come up before
Parliament.

In the Statement of Objects and
Reasons appended to the Bill by Shr.

B. K. Dasehowdhury, it has been stated
that—

“So, the public opinion in the
country has been strongly in favour
of changing the name of these Is-
lands {o commemorate the momeory
of all those martyrs who sacrificed
their lives for their country and
also to show the greatest respect to
Netaji Subhash Chandra Bose....”

SHRI VIKRAM MAHAJAN: Let him
have a referendum.

SHRI D. N. TIWARY: We repre-
sent. public opinion.

SHRI F. H. MOHSIN. Al these
factors have been mentioned in the
Statement of Objects and Reasons.
IT'hen, 1t has been mentioned:

“A number of stalwarts, notably
Lokmanya Tilak, Barindra Kumar
Ghose, Abinash Bhattacharrya, Lala
Lajpat Rai, V. D. Savarkar and
others were at some time or the
other imprisoned there . ..™.

SHRI SAMAR GUHA: That 15 not
correct. Lala Lajpat Rai and Lok
Msanya Tilak were not there., Same
nmustakes are there in the Statement
of Objects and Reasons....

SHRI B. K. DASCHOWDHURY: I
shall deal with it in my reply.

SHRI F. H. MOHSIN: I am only
quoting irom the Statement of Objects
and Reasons,

SHRI VIKRAM MAHAJAN: Let
him not quarrel over the commas anu
fullstops, but let him come to the
substance.

SHRI SAMAR GUHA: Lok Manya
Tilak was in the Mandalay jail
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SHE} §. H. MQHSIN: The State-
ment of Objects and. Reasons is there,
and I am sure hon. Members would
have gone through it, and, therefore,
I need not repeat ‘these things.

A Constitution {Amendment) Bill
for changing the names of the islands
was first introduced by Shri H, V.
Kamath in the Third Lok Sabha and
this Bill came up for discussion m the
House on 3rd December, 1965.

During the debate on the Bill, he
-was assured that the question whether
the names of the islands should be
changed would be placed before the
Home Minister’s Advisory Commttee
for Andaman and Nicobar Islands. In
view of that, Shri Kamath withdrew
the Bill. In terms of the assurance,
the proposal was placed before the
Home Minister’s Advisory Committee
on 7th December, 1965. The members
of the Commuttee desired that the
present name should not be changed.
1 would quote from therr proceed-
ings

SHRI SAMAR GUHA: Please do
not bring in these things now. We
know the history. We know who were
they. They were all nominated peo-
ple.

SHRI F. H. MOHSIN: I am tracing
the history of it.

SHRI SAMAR GUHA: Such a
noble sentiment has been expressed
on a high emotional plane. Why
wvitiate that?

SHRI F. H. MOHSIN: He is an old
member who knows. Then are new
members who do not know. It is for
their benefit I am doing it.

SHRI VIKRAM MAHAJAN: We are
not interested.

SHRI VASANT SATHE: 13 he sug-
gesting that because some mistake
‘was made before, we must stick to it
and contizue to do so and not recon~
sider it?
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SHRI F. H. MOHSIN: I have not
come to that,

SHRI SAMAR GUHA: That was
not a committee of Parliament but of
certain nominated members.

SHRI F. H. MOHSIN: I cannot
just say yes or no; I have to give
reasons. ] cannot give my decision
or Government's decision straight on
this. I am only giving the background
of this move.

SHRI SAMAR GUHA. Please do
not create a wrong impression It was
not a committee of Parliament. It was
a committee of nominated members.
That practice 15 still going on.

SHRI F H MOHSIN. It is the
Home Minister’s Advisory Committee
for Andaman and Nicobar Islands, and
they come from the islands.

SHRI SAMAR GUHA: Not all of
them They were mostly officials.

SHRI VASANT SATHE.
he throwing it at us?

Why 18

SHRI F H MOHSIN: Most of the
members are from Andaman and Nico-
bar 1slands, almost all, except the
Chief Commaissioner who may be from
outside The Advisory Commttee
consisted of the member of Lok Sabha
from Andaman and Nicobar Islands..

SHRI VIKRAM MAHAJAN: Only
one.

SHRI F. H. MOHSIN: Only one is
«there.

SHRI VIKRAM MAHAJAN: It can-
not be binding on us.

SHRI F, H. MOHSIN: I will read
from the proceedings. The opinion
of the Advisory Committee was in-
vited on the recent discussion in Par-
liament, ...

SHRI SAMAR GUHA: Why should
he spoil such a noble sentiment ex-
pressed here? A parliamentary dele.
gation was sent from here. 1 do not
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remember the exact date. I was one
of the membgrs. We visited the islands
for ten days. It was on that sacred
day 21st October, the silver jubilee of
the Azad Hind Government that we
were there. We consulted opinion
there, we held public meetings and
obtained a public commitment. Seve-
ral meetings were held. They were
agreeable, Why vitiate the whole
atmosphere by this reference? Why
does he not pasg over it? The noble
sentiment expressed in the House
should be accepted.

SHRI F. H. MOHSIN: I will not

quote it, but I will give a summary
of it.

FYI

Sir, I might say that this question
came up before the then Home Minis-
ter, Sardar Patel also, on 20th Feb-
ruary, 1948, and in consultation with
Pandit Jawaharlal Nehru, it was re-
plied that he had had a talk with
Pandityi on this issue and that the
latter agreed that the name cannot be
changed. It was Sardar Patel who
said it.

AN HON. MEMBER: Why? (Inter-
ruption).

SHRI P. H. MOHSIN: I am giving
only the facts. For the reasons, you
look into the proceedings.

SHRI SAMAR GUHA: Unneces-
sarily you are creating confusion.
Certain impressions were created in
those times; there were certain cir-
cumstances ang certain conditions and
there was such and such a consengus
and there had to be certain decisions
taken by our revered leaders like
Sardar Patel and Jawabarlal Nehru,
But why are you bringing in their
names now to stall this measure?

SHRI ¥. H. MOHSIN: Please hear
me patiently. I am not saying no to
this proposal.

SHRI VASANT SATHE: It was
unfair to bring in the names of our
revered Jeaders, Sardar Patel and
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Panditji, in this manner, because they
must have takén such a decision in
a different context, We are not aware
of the coniext; they are not here to
explain it.. ¥ you bring in therr
names and then say that so and so
said such and such things and there-
fore we will have to keep our mouths
shut, it becomes very difficult. Do not
bring in their names like this.

SHRI F. H. MOHSIN: When I
speak, I speak with some responsibi-
lity. (interruption) He said that
some context, they spoke in that man-
ner and took a decision. I say that
it was 1n this context and it was dis-
cussed in this context, and they took
a particular view. In spite of that, if
you object, what can 1 do? These
are facts. I am speaking on the
strength of the proceedings of Parlia-
ment. I am not speaking on the
strength of any private talk that
might have taken place somewhere.

ot Wresd Oq: T ART Al
forey wr guT-fadet @ ¥

SHRI F. H. MOHSIN: This question
came up before Parlament from 1950
to 1961. Five tumes it came up In the
form of questions; five times in the
form of resolutions or calling atten-
tion notices and five times Bills were
moved. On one occasion, it was pro-
posed to change the name of the
inland to Subhas Dweep. (Interrup-
tion).

SOME HON. MEMBERS rose—

SHRI F. H  MOHSIN: I am not
yielding. Please bear with me.

SHRI VIKRAM MAHAJAN: In
1851, a constitutional amendment was
passed and the right of property was
added, but in 1971 we deleted it. Is
it binding on us for all time to have
the right of property?

SHRI ¥, H, MOHSIN: I am talk-
ing of the present day. I am quoting
from the proceedings of the Parlia-
ment at that time. Dr. N. B. Khare
hed in Perllament that the
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island should be Penamed as Vir
Savarkar and Bhai Parmanand Dweep.
A similar proposal was mafle by Shri
Balraj Madhok and Shri Ramavatar
Shastri, MPs,, that the name should
be changed as Vir Savarkar Dweep.
On another occasion, a proposal was
made that Port Blair should be re-
named as Port Lal Bashadur. Thus,
various proposals for the change of
name have come before Parliament.

SHRI DHAMANKAR: Now it is
Shaheed and Swaraj Dweep.

SHRI F. H. MOHSIN: I will come
to that.

oft T ooyt . o A,
¥ oy wTE W€ BT ATEAT § |
fagst Txim safEma AT F WY
o= oY, ¥few g7 www W S=t el
st & AF F O 97 99§, W
T & FA age fiT Wl e
fiv &Y a7 &) foelt awfm & 9w
FY w97 # gFwTe fFAr o WA
¥t wéllg A7 wvTsy A & T
g fear o1 awart fafeer amgw
amF ez av d T R

MR. CHAIRMAN: There is no
pomt of order.

SHRI VASANT SATHE: There can
be a genuine objection to a particu-
lar name; that is understandable. But
when our hon. friend has brought in
a Bill with no controversial names
in 1t—it 18 only Swaraj and Shaheed—
we should have a reply on that point.

SHRI F. H. MOHSIN: He should
have patience to hear. When 7you
do not allow me to proceed, what can
I say? Have some patience. I am
giving you the reasons; these are the
criteria.

16.00 hrs.

S AT ME: WY WY §
e FF a7 7 &, W fewr e &
wl aiter v &1 forwr fawver Y wverr
e g€ 5w & watfew w1 3w
wg1.. . (vrewm™)
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SHRI F. H. MOHUSIN: Are you pre.
paréd to hear mae, it T do not refer
to the notes?

oft wire ng: wow fydr §
e fear .

SHRI F. H. MOHSIN: & fg=ft aift

aar aar € 7 . (vo¥ewr).

& 9 W Y ST |
I shall speak in Kannada....(Inter-
ruptions) In renaming any area you
will all agree that it is desirable to
be guided by the wishes of the people
of that area rather than by the opi-
nion of people elsewhere. If all the
Members of the House desire that Mr.
Daschowdhury’s name should be
changed, could it be changed unless
he himself so desires: That is the
crux of the matter.

SHRI SAMAR GUHA: g g +f
et gF FT AT TqNAA FT TOT T E
g ¥ 99 gq foyaefes saw fawy
¥ owoar W W F)

In Andaman and Nicobar, there is
no elected body, no elected represen-
tatives of the people. So that point

does not arise. Only a surmise can
be made.

MR. CHAIRMAN: There 1s no point
of order.

SHRI F. H. MOHSIN: If he accepts
the principle of elected representa-
tives’ wishes being accepted, is he
prepared to accept the wish ¢f ‘the
elected Member of the Lok Sabha
from Andamans?

SHRI SAMAR GUHA: There s
only one.

SHRI F. H. MOHBIN: He is an
elected Member.

SHRI SAMAR GUHA: In the case
of Tamil Nadu, Meghalays, Maharash~
tra, etc they pessed a resdiution in
their Assemiblies ‘for changing the

names.
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SHRI F % MOHSIN: Members will
generally agree that the wishes of the
people of that area should not be dis-
regarded; that should form a more
important criterie for changing the
name than any other criteria; that is
pot & bad thing, As representatives
of the people, we should always res-
pect the wishes of the people of that
area For example, because of the
unanimous desire of the people of
Laccadives, the name was changed to
Laksh dwipa. The Home Minister's
advisory commiitee unanimously de-
cided and the M.P. from that area also
accepted that suggestion ... (Inter-
ruptions). You do not have the
patience to hear. We all agree that
the wishes of the people of that
area are more important than the
wishes of the people of other areas
who do not reside there; they are not
very important, however good those
1deas mitght be.... (Interruptions).

SHRI SAMAR GUHA: I object to
this; do not say that it was solely a
gail; that was a place, a sacred place
of pilgrimage and a memorial to
history; the legacy and heritage of
ihat island is associated with the
tctal population of Indis, the whole
of the Indian subcontinent,

It is now clear that the wishes of
the people should be the main con-
wideration in such matters, 1 would
request Mr. Guha and others to go
end find out the wishes of the people
there. It &5 not thét in the Home
Ministry’s advisory body we heve
picked up anybody and everybody.
There are six rion.officlal members
tiens of " panehaysts _there, The

ere,
MP répresenting Antemian ig there.
e cin dfsin consult that committee,
1 will convey the feelings

arg by all:the bere, 1f the
Bl T
gt g, i ‘e g
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In 1969 Mr. Dagchowdhury intro-
ftided this Bill and 1t lapeed. He
redntroduted it sgain on 28th May
1971, Affer that, we have again dis-
‘Cussed, ‘the matter in the Home
Ministry’s advisory committee, which
considered this question at its meet-
ing held on 12th March 1972, The
members of the committee opposed
any change in the names because of
the historic association of the existing
names.

SHRI VASANT SATHE: History of
shame.

SHRI SAMAR GUHA: History of
slavery and dishonour.

SHRI F, H. MOHSIN: I am aware
of the feelings expressed by the hon.
members One UPI megber and
Mr, Chitt: Babu of DMK said that the
wishes of the people should be
agscertained. The wishes of the people
there are more important. After
ascertaming their wishes again, if it
is found that they want the names to
be changed into Shaheed and Swaraj
Dweep, we will ourselves bring a Bill.

SHRI VASANT SATHE: Send a de-
legation of Members of Parliament
and we will find out.

SHRI F. H. MOHSBIN: I cannot
agree to that. With this assurance I
think the member should be satisfied
and I request him to withdraw the
Bill.

SHRI NATWARLAL PATEL (Meh-
sana)- I would request the Minister
to form a committee of Members of
Parliament to go to the area and as-
certain the wishes of the people
there.

SHRI D). N. TIWARY: People from
almost all States of Indie, be it Bom-
bay, Bihsr or Bengal, were sent to
Andumpan jail, They were patriots
and they resided there in Andamans
for sa many years. Now, if the repre-
gontatives fyom all Siates of India
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patrigtg of Indim; it is not a matter
which concerng only thole who are
remding there now. 8o, it should be
the duty of the government to ascer-
{sin the wishes of the people from all
over India.

SHRI N.K.P. SALVE (Betul): So
far gs the principle enunciasted by the
‘hon, Minster is concerned, we can
have hittle quarrel with him, because
the people there must have their say.
But ‘there appears to be something
drastically wrong with the people's
committee because they do not seem
to be able to look at the matter with
the historical perspective I think
something needs to be done about
these people who are so anti-national
There is nothing wrong with the peo-
ple ag such, I am referring to the
represesfiatives of those people. There
15 almost a consensus in favour of
Sbri Daschowdhury’s Bill. We do not
want to embarrasgs the hon Mimster,
but Jet him assure us at least on one
point, namely, that he will evolve
some suitable acceptable mode or
norm for ascertmmmng the wishes of
the people We will not accept the
ipse dixit of either the Home Mimstry
or of the nominated members about
historical reasons Whose history are
they talking about® There is only one
history that we know of, and that 1s
a lustory of shame, disgrace and de-
gradstion of the first order. He must
reply to that point about what norms
he will evolve for ascertaining the
wishes of the people, which will be
acceptable to this HMouse, so that there
will be no further embarrassment to
all of .

sHR; F. H MOHSIN: As 1 have al-

to utter anything against those mem-
bers of the committee. That js the
reason why I suggest that we should
not mention those names.

SHBI F. H MOHSIN: Further, do
you know the views of Shri Sarat
Chandra Bose about the change of
name when at one time a suggestion
came that the names of these islands
should be changed? Shr Sarat Chan-
dra Bose, brother of Netaji Subhas
Chandra Bose, 1n a press interview in
London on the 28th December 1848
said that he consider it an insult to
Netaji’s memory to name a small
island which gamned notoriety during
the British imperialist regime

SHRI SAMAR GQUHA* That was
when a suggestion was made that the
name of Netajy should be associated
with the 1sland He did not want his
name to be associated with any ig-
land (Interruptions)

SHRI F. H MOHSIN: If hon Mem-
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posed to the Members of the House. 1
have two or three alternative sugges-
tions to make. One of them s , . .,

MR. CHAIRMAN: No speech now.
The mover of the Bill can say that.
He has the right of reply. Shri B. K.
Daschowdhury,

SHRI VIKRAM MAHAJAN: In that
case, you can postpone the debate.

SHRI F. H. MOHSIN: The views
expressed by the Members of the
House are on record. If you desire,
we can convey the views of the Mem-
bers to the Advisory Committee again
so that they can reconsider it. That
can also be done.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): May I appeal to my fr1-
ends on both side? The wviews ex-
pressed by various sections of the
House, on the floor of the House, are
there on the record and the Minister
has already assured the House that
those views will be communicated to
the only representative body that we
have got. that is, the Advisory Com-
mittee. Of course, g referendum is
neither, intended nor possible in such

8ince the representative body,
as it ls, consists of chosen representa-
tives pf people, in that case, I think,
the mover of the Bill should be

Advisory Committee again and, in the
ing. He may reply to the
ther
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SHRI SAMAR GUHA: They are not
the chosen peaple, That is the point.

SHRI RAJ BAHADUR: Let us not

try to create any such situation. For
al] intents and purposes, in all matters
that are relevant to the people of
Andaman and Nicobar Islands, we
have been holding this body, that is,
the Advisory Committee, to be a re-
presentative body that is consulted in
all such matters. How can we say now
that they are not the chosen repre-
sentatives of the people there? In
respect of all matters, we consult
them; why not this then? In respect
of this matter aloné, how can we say
they are not the chosen representati-
ves? We will be creating a rather ano-
malous situation, if we take that stand.

1 am saying, you keep the Bill pend-
ing. We will convey the views ex-
pressed by the Members of the House
to that body and we will convey their
opinion to you. (Interruptions) The
responsibility to persuade them is
bilaterial, You should also try to
persuade them; we will also try to
persuade, if need be.

SHRI B K. DASCHOWDHURY:
Sir, in view of the appeal made by
the hon. Minister of Parliamentary
Affeirs that the wishes of Members
of Parliament will be again sent back
to the Advisory Committee—what-
ever they have got; whether we are
satisfied with the Commuttee or
not—and agreging with this, I re-
quest you to keep this Billl pending
t{ll they reconsider the matter.
I would not like to make a reply now.
1 aceept the suggestion of the hon.
Minister,

SHRI VIKRAM MAHAJAN: I will
move for adjournment of the debate
under Rule 109,

MR. CHAIRMAN: Yeu have to

move & motion to adjourn the debate.

In that case, the Bill will have to go
the balel,

through
ﬁa.xmscuowmmn
zt. a guestion of going to the bal-
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BHRI B, X DASCHOWDHURY:
Mr, Cmirman

MR. CHAIRMAN: You move a mo-
tien to adjourn the debate

SHRI B K. DASCHOWHURY: Let
me explain the position, We have
¢ome to this conclusion at the request
of the Government. 8o, the question
ot balloting does mot come, because
1 may get a chance in the first ballot
itself m the coming two months or I
may not get a chance m the coming
three years, in that case, what will
be fate of the Bill? On the specific
assurance of the Government, the Bill
18 remaining As a matter of
right, I have not yet rephed to this
dehate It 15 only a Question of con-
vemence The moment Government
wail be in a pesition to ascertain the
wiews of thas Committee, the Govern-
ment will come forward and the time
will be fixed up

SHRI VIKRAM MAHAJAN We can
have & compromase that the debate be
adgourned so that Rule 109 will not
apply It need not go to the ballot
Government also wants this matter
Let the debate he adjourned

MR CHAIRMAN: Are you moving
this?

SHRI VIKRAM MAHAJAN: Yes, I
move*

“That the debate on this Bull be
adjourn

MR. CHATRMAN The question is

“That the debate on this Bill be
adjourned.”

The metipn spus adopted.

tpmapr————
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NATIONAL HIFLE TRAINING
SCHEME BILL

SHHI 8 C SAMANTA (Tamluk):
Mr Charman, Sir, T beg to mave*:

“That the Ball to provide for com-
pulsory tramming in nfle-shooting to
all able bodied citizens between
the age of twenty and thirty years,
be taken into consideration”

In the ‘Statement of Objects and
Reasons’ I have given the reasons for
bringing this Bill On 5th March
1054, 1n thuis House a Resolution was
passed That Resolution runs thus

“This House is of the opinmion that,
with a view to Inculcate discipline,
marksmanship initative and leader-
ship in the youth of Indla, Govern-
ment ghould immediately provide
proper and practicable facilities to
rifle treining institutions in India®

Sir, so far as I know, something has
been done by the Government But
my mtention 1s that those things whach
have been done and which are to be
done should be codifieds That 15 why,
1 have brought this Bill My Bill is
framed according to the Resolution
that was passed You will see that
my Bill deals with “Persons to whom
Act applirs” “Compulsory Rifle Tra-
inmg Scheme”,

1825 hrs.

[Sur: N XK P. Sawve in the Chair ]

Advisorv Conrnittees, power fo re-
niove difficulties, penalty for non-
compliance and sche ne to be laid he-
fore Parliament Thése are thé objects
of my Bill

As you kmow, mmwm he is
bomha.sari wotm to
lve peacetully, 'lid has 1o him-
selt  So iy the vase ‘whh o nation
Natioris sfoufd be *%m. mkm

“Moved with the fecommendativn of the Presidest °©
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